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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 660 of 2025

IN THE MATTER OF: -

.....Applicant
VERSUS

State of Haryana & Ors. . Respondent(s)

Short Reply on behalf of Haryana State Pollution

Control Board (Respondent No.3)

. That the Applicant in the present Original Application has raised the
issue of air pollution in Gurugram, Haryana on account of road dust.
. That the present reply is being filed through Siddharth Bhargava,
Regional Officer, Haryana State Pollution Control Board, Gurugram
(South) who is competent and authorized to file this reply.

. That this Hon’ble Tribunal vide order dated 08.01.2026 permitted
the applicant to ascertain if this issue is pending before the Hon'ble
Supreme Court and file an affidavit therefor.

. That the applicant filed affidavit dated 20.02.2026 stating that issue
of air pollution on account of road dust is not in consideration
before the Hon’ble Supreme Court and notices were accordingly

issued.

s |
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5. That it is most respectfully submitted that air pollution on account
of road dust is also in consideration before the Hon'ble Supreme

Court of India in Writ Petition (C) No. 13029 of 1985 titled 'M.C.

Mehta Versus Union of India’.

6. That the Hon'ble Supreme Court on 06.01.2026 while considering

aforesaid case, made the following observations-

“g. At this stage, we deem it appropriate to bring on record
that the learned Amicus Curiae has highlighted the following

issues:

(i) Vehicular Pollution — The suggestions are that to curb
and minimise the vehicular pollution, steps like (a)
transition to electric vehicles; (b) push for public
transport; (c) payment to higher ECC; (d) improved
enforcement like Automatic Number Plate Recognition

(ANPR)/parking policy, etc.; and lastly, (e) cleaner

freight movement;

(ii) On the second issue, namely, air quality governance,
suggestions like transition to airshed level governance,
vacancies in regulatory agencies, monitoring and data

accuracy, and transparency and improved enforcement,

have been recommended;
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T

i -

(iii) There is a suggestion that power plants be directed to
comply with applicable standards and shifting goalposts.

(iv) The next issue raised is that of industrial pollution, for
which solutions like fuel transition and emission
standards have been suggested,

(v) On the point of waste management, the learned Amicus
Curiae has suggested compliance with the Solid Waste
Management Rules of 2016, issues of landfill
management and pollution caused by Waste-to Energy
plans; and

(vi) The report also highlights issues like road and
construction dust, firecrackers and crop residue

burning.”

A Copy of Order dated 06.01.2026 of the Hon'ble Supreme Court in
Writ Petition (C) No. 13029 OF 1985 is annexed herewith as Annexure
R/1.
7. Further, the Hon’ble Supreme Court in Order dated 23.02.2026, while
considering the recommendations of CAQM made the following
observations:

“2. Taking an opportunity therefrom and having noticed that

the long-term measures mentioned in paragraph 1 of our
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order dated 21.01.2026 pertain only to vehicular traffic, we

deem it appropriate to highlight the other long-term

solutions recommended by the Commission for Air Quality

Management (CAQM) and which are to be introduced in a

phased manner.

4. For management of dust from roads and right of

ways, the recommendations are to the following effect:

'S. No.

!

Long Term Measures

Concerned
Agencies

Development and redevelopment of
roads in all major urban and industrial
areas in Delhi-NCR to be carried out in
accordance with Indian Road Congress
(IRC) Guidelines and the Standard
Framework issued by the Commission
including establishment of Road Asset
Management System (RAMS) and other
techniques for monitoring road quality.

NCR State
Governments/
GNCTD, Road
Owning Agencies
in NCR |

Effective cleaning of all the roads by
Mechanized Road Sweeping Machines
(MRSMs), suitable for roads of different
width, ensuring dust free roads in all
major urban and industrial areas in Delhi-

NCR.

Road Owning
Maintenance
Agencies in NCR.

Identification of potholes on regular basis
and repairing on priority within a short
time, using advanced and durable
technologies.

Road Owning
Maintenance
Agencies in NCR |
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4. Periodic silt-load analysis (of dust on|Road ~ Owning,
roads) to identify high-dust corridors, | Maintenance
prioritize cleaning operations, and ensure | Agencies in NCR
evidence-based, sustained reduction of [
road-dust pollution.

[
—_— SN S S —

A Copy of Order dated 23.02.2026 of the Hon’ble Supreme Court in
Writ Petition (C) No. 13029 of 1985 is annexed herewith as Annexure

R/2.

. Therefore, the issue of road dust as a factor contributing to air pollution

is already under active consideration and monitoring by the Hon’ble

Supreme Court.

Prayer:

In view of the above facts and submissions, it is most humbly
requested that this Hon’ble Tribunal may be pleased to dismiss the
present Original Application. If this Hon’ble Tribunal considers detailed
reply necessary with steps taken by concerned agencies, same can also

be filed for which 4 weeks’ time will be required.

Region%ficer

Haryana State Pollution Control Board,
Gurugram (South)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI This document has been registefedi

.r, {

Ol‘igil‘lal App|icati0n No. 660 of 2025 atSr. NO,Z( ........ Book No...7....cs,

IN THE MATTER OF: - page No..[.£.5.....0n Dat;d{f...f,ﬁ.zﬁ'i

Pankaj Yadav ....Applicant i
VERSUS

State of Haryana & Ors. .. Respondent(s)
AFFIDAVIT

I, Sidharth Bhargawa, Regional Officer, Haryana State Pollution Control
Board, Gurugram (South) aged about 39 years do hereby solemnly affirm
and state as under:

1. That I, the deponent herein is well conversant with the facts and
circumstances of the present case and I am authorized to file this
reply on behalf of Respondent No. 2.

2. That I have gone through the contents of the accompanying reply

which has been drafted under my instructions.

Deponent
VERIFICATION

Verified at Gurugram on this 17 day of March, 2026 that the contents
of above affidavit are true and correct to the best of my knowledge and
on the basis of the information derived from the official records which I

believe to be true and no material fact has been concealed therein.

F
ATT &SIED Deponent

/
<

SWHAN
ADVOCATE & NOTARY
GOVT. OF INDIA
BISTT. GURUGHAM (HA"YANA, INDIA

17 M 0 |
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ITEM NO.32 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13029/1985

M.C. MEHTA Petitioner (s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)

(1) I.A. No. 81877/2020 (2) I.A. No. 259444/2025 IN THE ISSUE
REGARDING AIR QUALITY IN DELHI, NAMES OF THE FOLLOWING ADVOCATES
MAY BE TREATED TO HAVE BEEN SHOWN IN THE LIST: MR. HARISH N. SALVE,
SR. ADVOCATE (A.C.) MS. APARAJITA SINGH, SR. ADVOCATE (A.C.) Ms.
UTTARA BABBAR, SR. ADVOCATE (A.C.) MR. A.D.N. RAO, SR. ADVOCATE
(A.C.) MS. SHIBANI GHOSH, ADVOCATE (A.C.) MR. SIDDHARTHA CHOWDHURY,
ADVOCATE (A.C.) MR. G.S. MAKKER, MR. AMRISH KUMAR, MR. M.K.
MARORIA, MR. SANJAY KR. VISEN, MR. SUDEEP KUMAR, MR. KARAN SHARMA,
MR. SANDEEP KR. JHA, MR. JYOTI MENDIRATTA, MR. RAHUL KHURANA, MR.
VIPUL KUMAR, MR. SANJAY KUMAR VISEN ADVOCATES

Date : 06-01-2026 This petition was called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE JOYMALYA BAGCHI

Amicus Curiae : Ms. Aparajita Singh, Sr. Adv./Amicus Curiae
Ms. Uttara Babbar, Sr. Adv./Amicus Curiae
Ms. Shibani Ghosh, Adv./Amicus Curiae

For Petitioner(s) : Applicant-in-person, AOR
Petitioner-in-person

For Respondent(s) :Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Suhasini Sen, Adv.
Ms. Ruchi Kohli, Adv.
Mr. Chitvan Singhal, Adv.
Ms. Neelakshi Bhadouria, Adv.
Mr. Rohan Gupta, Adv.
Mr. Vaibhav Dwivedi, Adv.

Mr. P. K. Jain, AOR
Mr. Ramesh Babu M. R., AOR
Mr. Rajesh Kumar Chaurasia, AOR

Slgnat/ureﬂot Verified

Dlgllﬂvg;ﬁe?by
A

NITIN TAL

Date: 20: 1.07
13:50:18|
Reason:

Mr.

Mr.
Mr.

E. C. Agrawala, AOR

Sanjeev Sagar, Sr. Adv.
S. Wasim A Qadri, Adv.
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Ajay Bansal, Adv.
Devesh Maurya, Adv.
Rohit Swarup, Adv.
Sukhamrit Singh, Adv.
Saurabh Rohilla, Adv.
Praveen Swarup, AOR

Prashant Kumar, AOR

Tushar Mehta, Solicitor General
Aishwarya Bhati, A.S.G.
Mukesh Kumar Maroria, AOR
Suhashini Sen, Adv.
Rajesh Kumar Singh, Adv.
Shubhranshu Padhi, Adv.
Ruchi Kohli, Adv.

Jagdish Chandra, Adv.
Gaurang Bhushan, Adv.
Kamal Kishore, Adv.

Aman Mehta, Adv.

Radha Shyam Jena, AOR
Hemantika Wahi, AOR
Binu Tamta, AOR

Lokesh Sinhal, Sr. A.A.G.
B.K. Satija, A.A.G.
Rakesh Kumar Mudgal, A.A.G.
Akshay Amritanshu, AOR
Rahul Khurana, Adv.
Nikunj Gupta, Adv.

Ishika Gupta, Adv.
Sarthak Arya, Adv.
Sarthak Shrivastava, Adv.
Mayur Goyal, Adv.

Seema Sindhu, Adv.

Richa Verma, Adv.

Abhay Nair, Adv.

Harsh Kumar Singh, Adv.

Ajit Pudussery, AOR
Bina Gupta, AOR
Ashok Mathur, AOR
V. K. Verma, AOR
Anil Kumar Jha, AOR

Mukesh K. Giri, AOR
Mandaar Mukesh Giri, Adv.

Rakesh K. Sharma, AOR
Sujeeta Srivastava, AOR
Anil Katiyar, AOR
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Parekh & Co., AOR
Sudhir Mendiratta, AOR
Sushil Kumar Singh, AOR
Hardeep Singh Anand, AOR
Sandeep Narain, AOR
Nandini Gidwaney, AOR

Rani Chhabra, AOR
G. Prakash, AOR

Nishe Rajen Shonker, AOR
Anu K Joy, Adv.
Alim Anvar, Adv.
Santhosh K, Adv.

Devika A.1l., Adv.
Shashi Bala, Adv.
Praveen Chaudhary, Adv.

K. R. Sasiprabhu, AOR
Shri Narain, AOR
Umesh Kumar Khaitan, AOR
Shalini Kaul, AOR
Manjula Gupta, AOR
K. Sarada Devi, AOR
Sanjay Kumar Visen, AOR
Priya Puri, AOR
Khaitan & Co., AOR
T. V. Ratnam, AOR
Balaji Srinivasan, AOR
Rajiv Ranjan Dwivedi, AOR
Ravindra Bana, AOR
S. S. Shroff, AOR
Sushil Kumar Jain, AOR
Aniruddha Deshmukh, AOR

Sarvam Ritam Khare, AOR
Kushagra Sharma, Adv.
Akarsh Khare, Adv.

Surya Kant, AOR

B. Sunita Rao, AOR
Abhishek, AOR
Pramod Dayal, AOR
R. P. Gupta, AOR

P. Parmeswaran, AOR

Mohit D. Ram, AOR
Alok Gupta, AOR

Rakesh Kumar-i, AOR
Satya Mitra, AOR

M. V. Kini & Associates, AOR

10
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Pavan Kumar, AOR

Parijat Sinha, AOR
Saharya & Co., AOR

Ejaz Magbool, AOR

S. Narain & Co., AOR
Sandeep Narain, Adv.
Kanak Malik, Adv.

Chirag M. Shroff, AOR

Pritha Srikumar Iyer, AOR
M. P. Devanath, AOR

Ruchi Kohli, Sr. Adv.
Srishti Mishra, Adv.
Jasneet Kaur, Adv.
Sumeet Mishra, Adv.
R. C. Kohli, AOR

Rishi Matoliya, AOR
Anurag Kishore, AOR
Mayuri Raghuvanshi, AOR
Neeraj Kumar Gupta, AOR
Pritha Srikumar Iyer, AOR
Rooh-e-hina Dua, AOR
Vrinda Bhandari, AOR
Charu Mathur, AOR

Shrirang B. Varma, Adv.
Siddharth Dharmadhikari, Adv.
Aaditya Aniruddha Pande, AOR

Kailash Prashad Pandey, AOR
Varun Varma, Adv.

Hitesh Kumar Sharma, Adv.
Amit Kumar Chawla, Adv.
Akhileshwar Jha, Adv.

Mahi Pal Singh, Adv.

Javed Raza, Adv.
Charanjeet Sidhu, Adv.
Niharika Dwivedi, Adv.
Manisha Chawla, Adv.

Swati Vishan, Adv.

Shreya Jha, Adv.

Ritika Raj, Adv.

Rajesh Singh, Adv.

Manoj Kumar Rajput, Adv.
Sandeep Singh Dingra, Adv.
Sanjiv Kumar Jain, Adv.
Ishank Ranjan, Adv.
Prakhar Shukla, Adv.
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Anupam Kumar, Adv.

Raghavendra Pratap Singh, Adv.
Jatin Malik, Adv.

Ravindra Pal Singh, Adv.

Dilip Kumar, Adv.

Dinesh Kumar Yadav, Adv.
Lalit Dixit, Adv.

Pranav Sachdeva, AOR
Sanyam Jain, Adv.
P Rohit Ram, Adv.

Sameer Shrivastava, AOR

Nidhi Mohan Parashar, AOR
Kuldip Singh, AOR

Anushree Prashit Kapadia, AOR

Purnima Jauhari, AOR

Brij Bhushan K Jauhari, Adv.
Deepak Jyoti Ghildiyal, Adv.
O.p.singh, Adv.

Harsh Mahan, Adv.

Nirdosh Bhola Vishen, Adv.

Danish Zubair Khan, AOR
Vikas Mehta, AOR

Varun Singh, Adv.
Kajal S Gupta, Adv.
Mudit Gupta, AOR

K. V. Bharathi Upadhyaya, AOR
Pritama, Adv.

Shaivani Gupta, Adv.

Sunita, Adv.

Sufyan Hasan, Adv.

Hema Malik, Adv.

D Poornima, Adv.

Bipin Vinayak Chandan, Adv.

Shantwanu Singh, AOR
Surabhi Sanchita, AOR
Vinod Sharma, AOR

Debojit Borkakati, AOR
Vikrant Singh Bais, AOR
Manali Singhal, Adv.
Diksha Rai, AOR

Aanchal Kapoor, Adv.
Alisha Parvin, Adv.
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Mr. Ketan Paul, AOR
Mr. Hiren Dasan, AOR

Mr. Ajay Vikram Singh, AOR
Mrs. Priyanka Singh, Adv.
Mr. M Aamir Faiyaz, Adv.
Ms. Anushka Rajora, Adv.
Mr. Rajesh Kumar, Adv.

Mr. Mohit Singhal, Adv.

Mr. Abhishek Saket, Adv.
Mr. Sudeep Kumar, AOR
Ms. Manisha, Adv.

Ms. Rupali, Adv.

Mr. Niraj Gupta, AOR
Ms. Anshu Gupta, Adv.
Ms. Siddhi Gupta, Adv.

Ms. Shibani Ghosh, AOR
Mr. Tarun Gupta, AOR
Mr. Vivek Gupta, AOR
Mr. Vinay Garg, AOR

Mr. S Prabakaran, Sr. Adv.

Dr. Ram Sankar, Adv.

Mrs. Usha Prabakaran, Adv.

Mr. Maheswaran Prabakaran, Adv.
Mr. S Anand, Adv.

Mr. Sushant Singh, Adv.

M/S. Ram Sankar & Co, AOR

Mr. P. Parmeswaran, AOR
Mr. Durga Dutt, AOR
Mr. Soumya Dutta, AOR

Ms. Malvika Kapila, AOR
Mr. K. Paari Vendhan, AOR

Mr. Maninderjit Singh Bedi, Advocate General
Mr. Rahul Mehra, Sr. Adv.

Mr. Vivek Jain, A.A.G.

Mr. Karan Sharma, AOR

Mr. Varun Singh, Adv.

Ms. Kajal S Gupta, Adv.

Mr. Mudit Gupta, AOR

Mr. Kawaljit Singh Bhatia, AOR

Ms. Shirin Khajuria, Sr. Adv.
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Ankit Yadav, AOR
Swati Tiwari, Adv.
Gunjan Rathore, Adv.
Gopal, Adv.

Shivangi Gulati, Adv.

Surbhi Mehta, AOR

Shovan Mishra, AOR

G. Indira, AOR

Prakash Ranjan Nayak, AOR

Aishwarya Bhati, A.S.G.

Chitrangda Rastravara, Adv.

Shivika Mehra, Adv.
Udit Dedhiya, Adv.
Ashok Kumar B, Adv.
Raj Bahadur Yadav, AOR
Arun Kumar Yadav, Adv.
Arun Kumar Yadav, Adv.

Avijit Mani Tripathi, AOR
T.k. Nayak, Adv.
Marbiang Khongwir, Adv.

Sameer Kumar, AOR
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Ajay Pal, AOR
Gaurav Kejriwal, AOR

Sameer Abhyankar, AOR
Rahul Kumar, Adv.
Krishna Rastogi, Adv.
Aakash Thakur, Adv.

Sanjiv Sen, Sr. Adv.
Sanjay Vashishtha, Adv.
Siddhartha Goswami, Adv.
Aditya Sachdeva, Adv.
Shankey Agrawal, AOR
Prahalad Balaji, Adv.
Parimal Rai, Adv.

Jharna Singh, Adv.
Simran Gupta, Adv.

Ankit Roy, AOR
Sidharth Luthra, Sr. Adv.

Sana Hashmi, AOR
Kushagra, Adv.

Nav Prakash Singh Teji, Adv.

Kamran Khan, Adv.
Sheezan Hashmi, Adv.

14
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Mr. Mukesh Verma, Adv.

Mrs. Vatsala Tripathi, Adv.

Ms. Manisha, Adv.

Mr. Krishna Prakash Dubay, Adv.
Mr. Yash Pal Dhingra, AOR

Mr. Ashutosh Dubey, AOR
Mrs. Rajshri Dubey, Adv.
Mr. Abhishek Chauhan, Adv.
Mr. Amit P Shahi, Adv.

Mr. Amit Kumar, Adv.

Mr. H B Dubey, Adv.

Mr. Shashibhushan Nagar, Adv.
Mr. Sumant A Khan, Adv.
Mrs. Sona Khan, Adv.

Mr. Rajendra Anbhule, Adv.
Mrs. Rekha Chaudhary, Adv.
Mr. Rishabh Bhardwaj, Adv.

Ms. G. Indira, AOR

Mr. Aakarshan Aditya, AOR
Mr. Satish C. Kaushik, Adv.
Mr. Vibhu Tiwari, Adv.

Mr. Nitin Saluja, AOR
Mr. Nirnimesh Dube, AOR
Ms. Rashmi Malhotra, AOR

Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Suhasini Sen, Adv.

Ms. Ruchi Kohli, Adv.

Mr. Chitvan Singhal, Adv.

Ms. Neelakshi Bhadouria, Adv.
Mr. Rohan Gupta, Adv.

Mr. Vaibhav Dwivedi, Adv.

Mr. Dhananjaya Mishra, AOR
Mr. Rahul Khurana, AOR
Ms. Srishti Agnihotri, AOR

Ms. Aishwarya Bhati, A.S.G.
Ms. Suhasini Sain, Adv.

Mr. Rajesh Kr. Singh, Adv.
Mr. Gaurang Bhushan, Adv.
Mr. Shubhranshu Padhi, Adv.
Mr. Sudarshan Lamba, AOR

Mr. Praveen Kumar Jha, AOR
M/S. Karanjawala & Co., AOR
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V. N. Raghupathy, AOR

Chandra Prakash, AOR
Mahfooz Ahsan Nazki, AOR
Satya Mitra, AOR
Deepayan Mandal, AOR

Ravindra S. Garia, AOR
Shashank Singh, Adv.

Gaurav Choudhary, AOR

Ravindra Kumar, Sr. Adv.
Binay Kumar Das, AOR

Vipin Kumar Saxena, Adv.

Priyanka Das, Adv.
Neha Das, Adv.
Shivam Saksena, Adv.

Aravindh S., AOR
Jyotika Sharma, Adv.
Anika Bansal, Adv.

Meenakshi Chauhan, AOR

Pinky Anand, Sr. Adv.
Kartikeya Asthana, Adv.
Samrat Pasriccha, Adv.
Bhaskar Anand, Adv.
Vipul Kumar, AOR

Shuvodeep Roy, AOR
Saurabh Tripathi, Adv.
Deepayan Dutta, Adv.

Charu Ambwani, AOR
Subhro Sanyal, AOR
Vinodh Kanna B., AOR
Prasanna S., AOR

Shalu Sharma, AOR

Sahil Tagotra, AOR
Talha Abdul Rahman, AOR

Guntur Pramod Kumar, AOR
Keshav Singh, Adv.

Bp Naidu, Adv.

Rishi Sehgal, AOR

Prashant Alai, Adv.
Kunal Mimani, AOR

16



154

Mr. Vivek Sharma, AOR
Dr. Vijay Kumar Sharma, Adv.

Ms. Tulika Mukherjee, AOR
Ms. Divya Jyoti Singh, AOR
Mr. Yoginder Handoo, AOR

Ms. Misha Rohatgi, AOR

Mr. Sandeep Singh, AOR

Ms. Mithu Jain, AOR

Ms. Asha Gopalan Nair, AOR
Mr. Akhil Anand, AOR

Mrs. Prerna Dhall, Adv.

Mr. Ambuj Swaroop, Adv.

Mr. Kapil Katare, Adv.

Ms. Rajnandani Kumari, Adv.

Mr. Dhananjay Kumar Singh, Adv.
Mr. Chandan Kumar Jha, Adv.

Mr. Prashant Singh, AOR

Mr. Shyel Trehan, Sr. Adv.
Mr. Chirayu Jain, Adv.

Mr. Rohan Poddar, Adv.

Ms. Vidhi Jain, Adv.

Mr. Shivendra Singh, AOR

Ms. Tanishqua Dhar, Adv.

Ms. Prakriti Rastogi, Adv.
Ms. Aryama Singh Rajput, Adv.
Mr. Sanjeev Kumar, AOR

M/S. Meharia & Company, AOR
Ms. Sakshi Kakkar, AOR

Mr. Akshay Girish Ringe, AOR

Mr. Anuj Bhandari, AOR
Mr. Anuj Bhandari, Adv.

Mr. Shiv Mangal Sharma, A.A.G.
Mr. Saurabh Rajpal, Adv.

Ms. Shalini Singh, Adv.

Ms. Nidhi Jaswal, AOR

Ms. Sneh Suman, Adv.
Mr. Narender Kumar, Adv.
Mr. Ravi Prakash, AOR

Ms. N. Annapoorani, AOR

Mr. S. Gowthaman, AOR
M/S. Ahmadi Law Offices, AOR

10
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Mrs. Aishwarya Bhati, A.S.G.
Ms. Suhashini Sen, Adv.

Mr. Rajesh Kr.singh, Adv.
Mr. Subhranshu Padhi, Adv.
Mr. Gaurang Bhushan, Adv.
Mr. Raghav Sharma, Adv.

Mr. Jagdish Chandra, Adv.
Dr. N. Visakamurthy, AOR

Ms. Vanya Gupta, AOR
Ms. Kajal Dalal, AOR

Mr. Ashish Pandey, AOR
Mr. Shubham Saxena, Adv.
Mr. Anmol Goyal, Adv.

Ms. Mili Tomar, Adv.

Mr. Ram Chandra, Adv.

Mr. Abhimanyu Singh, Adv.
Mr. Nirmalya Shukla, Adv.

Ms. Divya Roy, AOR
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Ms. Rajshree Rai, Adv.
Mr. Vinay Kumar Rai, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. The Commission for Air Quality Management (CAQM) had published
a report in July 2022, according to which, the following were the
emission sectors identified by domain experts 1like the 1Indian
Institute of Technology (IIT)/The Energy and Resources Institute
(TERI), among others:
(i) transport; (ii) industrial stack; (iii) industrial area (power
plants); (iv) domestic burning; (v) solid waste burning; (vi) road
dust; (vii) construction/demolition; (viii) hotels/restaurants; and
(ix) others. The report reveals that expert bodies were at
variance insofar as the proportionate contribution of each of these
sources in worsening the Air Quality Index (AQI) in Delhi NCR. For
instance, transport, as an emission sector, was attributed to 12%
to 41% by different experts.
2. The policy also enlists the measures that have been taken from
time to time to tackle the depleting AQI in Delhi NCR. However, the
AQI issue in the region nevertheless remains persistent, if not
aggravated.
3. This Court has been taking up the matter from time to time,
and based upon the reports/advice/opinion of different experts as
well as learned Amicus Curiae, certain directions have also been
issued.
4. It was in that context and after taking notice of the

worsening condition of AQI in the NCR region that the statutory
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expert body, namely, CAQM, was asked to revisit some long-term
measures to address the issues illustratively highlighted in
paragraph 6 of our order dated 17.12.2025.

5. In the aforesaid order, the additional issues 1like temporary
suspension of the nine Municipal Corporation of Delhi (MCD) toll
plazas in Delhi, as suggested by the National Highways Authority of
India (NHAI), were also highlighted, and a response from the
concerned quarters was sought.

6. As usual, MCD, instead of coming up with any wviable solution,
has filed an affidavit defending the toll plazas as an important
source of its revenue and taking all possible pleas to allow it to
continue.

7. The Gurugram Metropolitan Development Authority (GMDA) has
also now decided to join this 1lis and has moved an application
seeking direction to the MCD to apportion 50% of the Environment
Compensation Charge (ECC) generated at Rajokri Toll Plaza (NH-48)
and at Village Sihol, Gurugram. GMDA has given its own
justification for the apportionment of the toll collection.

8. CAQM, on the other hand, instead of bringing any concrete plan
or proposal for some visible long-term remedial measures, has given
a status note which, unfortunately, appears to be silent on most of
the issues raised by this Court or the note filed by the learned
Amicus Curiae. CAQM appears to be in no hurry either in identifying
the definite causes of worsening AQI or a long-term solution
thereof. We are, therefore, compelled to issue certain directions
that are necessary to identify the causes as well as their long-

term solutions.
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9. At this stage, we deem it appropriate to bring on record that
the learned Amicus Curiae has highlighted the following issues:

(1) Vehicular Pollution - The suggestions are that to curb and
minimise the vehicular pollution, steps 1like (a) transition to
electric vehicles; (b) push for public transport; (c) payment to
higher ECC; (d) improved enforcement like Automatic Number Plate
Recognition (ANPR)/parking policy, etc.; and lastly, (e) cleaner
freight movement;

(ii) On the second 1issue, namely, air quality governance,
suggestions like transition to airshed level governance; vacancies
in regulatory agencies; monitoring and data accuracy; and
transparency and improved enforcement, have been recommended;

(iii) There is a suggestion that power plants be directed to comply
with applicable standards and shifting goalposts.

(iv) The next issue raised is that of industrial pollution, for
which solutions like fuel transition and emission standards have
been suggested;

(v) On the point of waste management, the learned Amicus Curiae has
suggested compliance with the Solid Waste Management Rules of 2016,
issues of 1landfill management and pollution caused by Waste-to-
Energy plans; and

(vi) The report also highlights issues like road and construction
dust, firecrackers and crop residue burning.

10. All that we wish to say is that CAQM, being the statutory
expert body, is firstly obligated to bring certain domain experts
under one umbrella and seek an uniform/unanimous opinion for the

identification of the causes for worsening AQI. Such an exercise is
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not expected to take much time, given that expert bodies such as
IIT or other agencies are stated to have already undertaken the
requisite exercise. It is only the sharing of reasons and collation
of data that can enable CAQM to form a broad idea about the real
causes and the proportional attribution to each cause. Ideally,
these reasons should be brought into the public domain with a
citizen-centric approach so that people know them and can share
suggestions, if any. Some of the reasons are bound to be
attributable to the residents of the NCR, and if such reasons are
also brought into the public domain through a public awareness
campaign, it is quite possible that they can be effectively
addressed by the citizens themselves.

11. After identifying the real causes, CAQM must take them up one
by one and explain the long-term plans, as suggested by the learned
Amicus Curiae. We are conscious of the fact that there cannot be a
single decision like the introduction of electric vehicles without
first examining the consequences that may fall upon the public and
the public exchequer. However, with a long-term plan, better
alternatives can be considered and implemented in a phased manner.
12. We deem it appropriate to caution that it is high time the
CAQM realise that inordinate delay in finding out solutions will
lead to further complications.

13. Consequently, we deem it appropriate to issue the following
directions to the CAQM:

(1) Let a meeting of the experts, as may be shortlisted by CAQM, be
convened within two weeks and based wupon their continuous

deliberations, a report re: the major causes of worsening AQI be
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brought on record as well as in the public domain. Such an
exercise must be completed before the next date of hearing.

(ii) Meanwhile, the CAQM will start considering the long-term
solutions to be introduced in a phased manner. The catalysts that
are causing the most pollution must be addressed on a priority
basis. Let a further status report in terms of the above be filed.
(iii) CAQM will also consider the issue re: toll plaza,
uninfluenced of the stand taken Dbefore wus by different
stakeholders.

14. Post the matter on 21.01.2026.

15. IA No.319518/2025 has been disposed of, and the issue raised
therein, if at all arises in future, will be considered in due

course of time.

(NITIN TALREJA) (PREETHI T.C.)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR
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UPON hearing the counsel the Court made the following
ORDER

Issue Regarding Air Quality in Delhi

1. Although, in terms of our order dated 21.01.2026, the main
case 1is slated for hearing on 12.03.2026, and as such, status
reports with reference to the issues flagged in paragraphs 1 and 5
of that order are expected to be filed by the different
stakeholders on or before the date fixed, the instant matters have
been listed today pursuant to mentioning of some connected matters.
2. Taking an opportunity therefrom and having noticed that the
long-term measures mentioned in paragraph 1 of our order dated
21.01.2026 pertain only to vehicular traffic, we deem it
appropriate to highlight the other long-term solutions recommended
by the Commission for Air Quality Management (CAQM) and which are
to be introduced in a phased manner.

3. On the issue of abatement of dust pollution from construction

of demolition activities, the CAQM has recommended as follows:
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S. Long term measures Concerned Agencies
No.
1| Technology driven monitoring of construction sites | SPCBs/ DPCC & ULBs
throughout the year for enforcement of dust control
measures, particularly through establishment of
Integrated Command and Control Centre and compulsory
registration of sites on the web portals of SPCBs/
DPCC or ULBs.
2. Collection, transportation and storage arrangements GNCTD/ NCR State
for the entire C&D waste generated. Govts. & ULBs
3. Augmentation of infrastructure for C&D waste GNCTD/ NCR State
processing. Govts. & ULBs
4| Complete offtake of recycled C&D waste materials. GNCTD/ NCR State
Govts. & ULBs
4. For management of dust from roads and right of ways, the

recommendations are to the following effect:

;:. Long term measures Concerned Agencies

1. Development and redevelopment of roads in all major NCR State
urban and industrial areas in Delhi-NCR to be | Governments/ GNCTD,
carried out in accordance with Indian Road Congress Road Owning
(IRC) Guidelines and the Standard Framework issued Agencies in NCR
by the Commission including establishment of Road
Asset Management System (RAMS) and other techniques
for monitoring road quality.

2.  Effective cleaning of all the roads by Mechanized Road Owning/
Road Sweeping Machines (MRSMs), suitable for roads Maintenance
of different width, ensuring dust free roads in all Agencies in NCR
major urban and industrial areas in Delhi-NCR.

3.| Identification of potholes on regular basis and Road Owning/
repairing on priority within a short time, using Maintenance
advanced and durable technologies. Agencies in NCR

4.  Periodic silt-load analysis (of dust on roads) to Road Owning/
identify high-dust corridors, prioritize cleaning Maintenance
operations, and ensure evidence-based, sustained Agencies in NCR
reduction of road-dust pollution.

5.

On the issue of abatement of industrial pollution,

has suggested the following long-term measures:

the CAQM

S.
No.

Long term measures

Concerned Agencies

1.

Formulate a plan for Common Boilers for Industrial
Clusters.

CPCB, NCR State
Governments/ GNCTD,
SPCBs/ DPCC & ULBs
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S. Long term measures Concerned Agencies
No.

2. Develop a comprehensive plan for industrial waste NCR State Govts./

management and ensure zero burning. GNCTD, SPCBs/ DPCC,
ULBs and Industry
Associations

3./ Develop PNG infrastructure in all Industrial Areas MoPNG, MoF, NCR
and evolve a uniform and affordable pricing State
structure for PNG to make industrial consumption Govts./ GNCTD.
economically viable.

4. State Governments to prepare an implementation plan All NCR State
for replacing cupola and other furnaces with Govts.
electric furnaces through suitable incentives etc.

5. Elimination of all air polluting industries in non- SPCBs/ DPCC, NCR
confirming areas of NCR or bringing them within the | State Govts./ GNCTD
fold of CTE/ CTO regime.

6. All air polluting industries to install OCEMS as SPCBs/ DPCC
per guidelines of CPCB.

7. Stricter emission norms to be examined and CPCB
considered by CPCB for critical air polluting
industries particularly metal, textile and food
processing.

8. Action Plan to be prepared for elimination of coal NCR State Govts.
as fuel in industries in non-NCR areas in the | and Govt. of Punjab
States of Haryana, Uttar Pradesh, Rajasthan and
Punjab.

6. The CAQM has further recommended that, considering the

emissions from coal based thermal power plants,

thermal power may be henceforth established within a 300 km radius

from Delhi.

7.

landfill sites,

may be implemented:

no new coal based

In respect of Open Bio-Mass/MSW burning and fires at sanitary

the CAQM is of the view that the following measures

capacity to cater to the requirement of fresh MSW

expected to be generated

S. Long term measures Concerned
No. Agencies
1. Complete processing of legacy waste at the Dumpsites/ ULBs of NCR
Sanitary Landfill (SLF) sites within set timelines
2. Augmentation of Municipal Solid Waste (MSW) processing MoHUA, ULBs of

NCR
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S. Long term measures Concerned
No. Agencies
3.| Strengthening of waste collection, particularly in ULBs of NCR
unauthorized colonies and slum areas and 100% waste
segregation at source, ensuring no MSW waste in public
place.

4. Integration of the informal waste-picking community ULBs of NCR
into the formal municipal solid waste management
system.

5. Intensive IEC campaigns for sensitizing Citizens, ULBs of NCR,
RWAs, Educational Institutions etc. to enlist their SPCBs/ DPCC
participation

6. Making provisions for electric heaters, community GNCTD/State
warming centers, community kitchens during winter | Govts. and ULBs
season. of NCR

8.

To prevention and control paddy stubble burning,

sought the following action:

the CAQM has

S. Concerned Agencies
No. Long terms measures
1l.Purchasing of new CRM machines to cater to the need MoA&FW and State
of farmers during peak harvesting season as per the Govts. of Punjab,
assessment of the States and making these machines Haryana, Uttar
available to small and marginal farmers free of Pradesh
charge.
2|.Strengthening the supply chain for ex-situ | MoA&FW, MNRE, State
management of stubble to ensure year-round feedstock Govts. of Punjab,
availability for industries and energy plants Haryana, Uttar
through balers and aggregators. Pradesh
3l.Promoting establishment of Plants for ex-situ| MNRE, MoPNG, CPCB,
utilization of stubble (Pellet/ Briquette State Govts. of
manufacturing units, CBG/ 2G ethanol plants, Biomass Punjab, Haryana,
power generation plants, industrial boilers etc.) Uttar Pradesh
4|.Improving detection and monitoring of paddy stubble | NRSC (ISRO), IARI,
burning through satellites and other means of State Govts. of
surveillance and strengthening enforcement at field Punjab, Haryana,
level Uttar Pradesh
9. On greening and plantation in NCR for abatement of air
pollution, the CAQM has recommended as follows:
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S. Long terms measures Concerned
No. Agencies

l. | Plantation in Avenues, Parks, Gardens, open spaces, | NCR State Govts.
degraded forest lands etc.

2. | Development and strengthening of green belts around SPCBs/ DPCC,
industrial clusters, highways, major pollution Industries
hotspots and greening of central verges and sidewalks Department and

Road Owning
Agencies in NCR

10. On strengthening air quality governance, according to the

CAQM, the following measures are required to be taken:

S. Long term measures Concerned Agency
No.

1l.| Augmentation of CAAQMS in a phased manner ensuring SPCBs / DPCC
uniform geographical representation.

2./ Set up technology driven “Integrated Command and NCR SPCBs, PPCB/

Control Centres” for stringent monitoring and DPCC
enforcement to control air pollution from all and ULBs in NCR
sectors

3./ Strict implementation of the recommendations of the CPCB, NCR SPCBs/
Expert Committee constituted by the CAQM for | DPCC and NCR State
improving the functioning of the SPCBs / DPCC in | Governments/ GNCTD
Delhi-NCR, in terms of the Order dated 08.05.2025
of the Hon’ble Supreme Court in WP(C) No. 13029 of
1985.

11. It may be seen that while making multifarious recommendations,
the CAQM has also identified the concerned agencies that are
expected to take necessary action to give effect to these
recommendations. We, consequently, direct the Government of NCT of
Delhi, along with the other identified agencies to submit a
proposed action plan for giving effect to the above reproduced
long-term solutions suggested by the CAQM.

12. With respect to the recommendations of the CAQM recorded in
paragraph 5 above, as well as in line with the suggestion recorded

thereafter in paragraph 6 in the context of thermal power plants,
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we direct the Government of NCT of Delhi and the Union Ministries
of Environment, Forest, and Climate Change, of Petroleum and
Natural Gas, and of Commerce and Industry to submit a joint
proposal for shifting of all coal-based industries out of Delhi-
NCR. The proposal to be submitted shall first identify the
industries (small, medium, or heavy) that are partially or fully
coal-based, and then suggest alternative fuel/energy sources that
may be used, such as natural gas (CNG/LNG/RLNG), Bio Gas, renewable
energy sources, and electricity.

13. We may hasten to add that the neighbouring states of Uttar
Pradesh, Haryana, and Rajasthan may issue and publish public
notices inviting suggestions, proposals, and recommendations from
all the stakeholders, including the coal-based industries,
regarding the said movement of coal-based industries. Such notices
shall be deemed to be notices served on these industries by this
Court. It will be appropriate to mention in the notices that the
same have been issued under the directions of this Court, and if
any coal-based industry has any objection against the proposed
replacement of coal-based fuel with any better alternative, they
may submit their objections within a period that may be fixed by
this Court on the next date of hearing.

14. Meanwhile, an action-taken report shall be submitted by all
the States, giving a full description of the public notices issued
by them.

15. Meanwhile, the State of Haryana, Government of NCT of Delhi,
and other concerned authorities will also consider the feasibility

of barrier-less toll plazas being operated throughout the year in
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key locations in Delhi-NCR. The locations, logistical support, the
manner of operation, etc. ought to be deliberated upon. The wvarious
parties shall ensure that a response to this issue is also included
in the action-taken report to be filed by the States.

16. Post this matter on the date fixed i.e., 12.03.2026, at 02:00

p.m. to consider the first issue of vehicular traffic.

Main Writ Petition

17. For the reasons identified in an even-dated order passed by us
in Writ Petition (Civil) No. 13381/1984, we direct the amicus
curiae, 1in coordination with the offices of learned ASG, Ms.
Aishwarya Bhati, as well as the officer of the Advocates General of
the States of Haryana, Rajasthan, and Uttar Pradesh, as well as of
the NCT of Delhi, to prepare an proposed plan for identification of
pending Interlocutory Applications filed in the instant Writ
Petition and their subsequent effective adjudication. The learned
amicus shall also appropriately identify those IAs that have been
rendered infructuous due to the passage of time or through orders
of this Court, or those applications which it may be more suitable
to be transferred to the respective High Court having territorial
jurisdiction. Similarly, such a proposal shall also include the
measures that may be undertaken to properly close the proceedings
in the instant Writ Petition filed in 1985 and, instead, address
this issue of Air Pollution in Delhi-NCR through a more
contemporary and representative case management framework.

18. List this matter for this purpose also on 12.03.2026.

22

49



(NITIN TALREJA)
ASTT. REGISTRAR-cum-PS

187

23

(PREETHI T.C.)
ASSISTANT REGISTRAR

50



